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M/S KANDLA CAR(io HANDLERS

REGAt. SHIPPING & MARINE SERVICES pVT.LTD. ...Respondent

(Corporate Debtor)

APPLICATION FOR U/ITHDRAWAL

l. Th(, Petitioner is filing the present application for withdrawal of the

Presont Petition No. 1225 of 2Ol7 by Filing the Consent Terms.

2. Thc l,ctitioner had filcd the present petition under Sec 9 of the lnsolvency

an.i Ifankruptcy Codc, 2O16 against the Respondent.

3. The Pctitioner and Respondent after negotiations have decided to

ami,:ably scttlc their disputes by filing Consent Terms. The said Consent

Tcrr rs datcd Og,h O(.tober, 2Ol7 is annexed hereto as Exhibit-l. The

Peti ioncr is also enclosing lhe origjnal Demand Draft bearing No.

177 175 drawn on Bank OI Maharashtra, Mumbai Service Branch io the

nan c of " Pa-y an(l Account Officer Ministry of Corporalc Affairs"

am( 'unting to Rs. 1,000/-.

Thc Pctitioncr thcrr.fore prays to this Hon,ble Court to takc thc Consenr

Ten[s on record and allow the petitioner to withdraw the present

4

pctL ion, in vicw of tht settlement arrived between the parties

MUMBAI BENCH

APPLICATION NO. 1225 OF 2OI7
ii;',

..Petitioner

(Operational Creditor)

d.rr:-!



f; 5. Th( prcsent matter was hxed on Ogth Oct, 2OlZ, whereby we had orally

infr, mcrl thc Hon'bk Tribunal that the matter between the panlcs is

seu,cd for a sum of Rs. 5,OO,OOO/- (Rupees Five Lacs Only/_) torvards

Full and Final Sertlement.

DA',t ItD THIS lz(onv on ocroBER, 2O17
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KANOLA CARGO L ER5
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Ad\ {)cate For the Petitioner

(Dewani Associates)

VERIFICATION

I, Shri Bajaranlal Agarwal, of Mumbai

PARINER

Petitioner/ Operational Crc.litor

Kandla Cargo Handle

, partner of M/s Kandla

Carqo Handlers (opcrational creditor herein), solemnly declarc that
whi,tever is stated in para nos. I to 5 are true to my own knowledge and

beli,.f, and I believe the same to be true.

SoI rnnly affirmed al. Mumbai on

this folAday of Octobcr, 2017

Ider r t ilied by me, tio

Before me,

A. D. SH 0FF

r KANOLA CAR GO HT}iDLERS
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. .il PARTNER
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Adv,rcate for the Operational Cre
h550( ,AIT..l
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Kandla Cargo Handlcrs ...Operational Creditor

Versus

Corporate Debtor

CONSENT TERNIS

The parties to the present Petition, namely ir,I/s. Kandla Cargo Flandlers and Regal

Shipping & Marine Services Pvt, Ltd., hereby agree to once and for all fully and finally

settle all disputes and differences penaining to the alleged outstanding amount of

Rs.6, 68,676l- being the principal amount payable to Kandla Caryo Handlers ("Subjcct

Matter") and hereby funher agree and confirm on Regal Shipping & Marine Services

P\4. Ltd. complying with the terms ofthe consent terms, that not to file any proceedings

(Civil or Criminal) against each other in futule on any issues being the Subject Matter of

these Consent Terms, oo receipt ofthe entire settlement amount.

1. The above application has been filed by the Operational Creditor under Sec 9 of

Insolvency and Bankruptcy code, 2016.

2. Pursuant to the filing of the above petition, the Corporate Debtor has apProached

the Operational Creditor to senle the claim amount of Rs.6,68,676l- and

Operational Creditor has agreed to accept from Corporate Debtor an amount of Rs.

5,00,000/- (Rupees Five Lacs only) hereinafter refened to as "Settlement

Amount" in full and final setllement ofall claims ofthe Operational Creditor.

a. The Corporate Debtor has agrced to make the payment of seftlement

amount through Demand Draft, a copy of which is annexed and marked

herewith as "Exhibit A" with the following delails:

(l) Demand Draft No.- 370283

(2) lssued by- Punjab National Bank

(3) Date oflssue- 04 10 2017

3. The receipt ofthe entire Seftlement Amount will extinguish' release and discharge

all and any claims and demands of or made by Operational Creditor against

BEFORE TIIF: NATIONAL COMPA\^/ LAw TRIBUNAL. MUMBAI

BENCH

COMPANY PETITION NO. I225 OF'201?

Regal Shipping & Marine Services P!,1. Ltd.
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Corporate Debtor. Further, the claim of Operational Credilor against Corporate

Debtor in respect of the Subject matter shall also stand satisfied in entirety and

there shall be no further claim of any natue whatsoever against each other wilh

respect to the Subject Maner.The Operational Creditor shall not file againsr lhe

Corporate Debtor any suit in any Court of Law or before any Authority with

respect to the subject matter,

4. Both Operational Creditor and Corporate Debtor agree tlrat these Consent Terms

are without prejudice to the rights and contentions ofboth panies.

5. Both Operational Creditor and Corpomte Debtor agree that an Order be passed in

terms of these Consent Terms, all the terms of wlrich shall be binding and

executable on and against both Operational Creditor and Corporate Debtor.

natea *ris CIS day ofoctober, 2017

For i(ANDLA CAFC0 :,'I ERS

Advocate for Opemtional Creditor

(DEWANI ASSOCIATES)

PAhiNER

Operational Creditor

4r?,v cl
Anthorizrd Representative

Corporate De

Authorized Rcpresentative
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REGAT SHIPPING & MARINE SERVICIS PVT, LTD.

General Cargo & Bulk Trading, Warehousing, Shipping, Transportation & Logistics 6

lz-l
l!1 I @

DAIE : - 06.10.2017

rO WHOMSOEVER IT MAY CONBCERN

hie, RegaI Shipping & Marine Services Pvt. Ltd authorize Mr
Rilhik€ah Diaesh Pandit, the SaIe. t{anagor of the company to
sign the Consent Term and to do aI.I other acts and deeds that
may be necessary in connection with Company Application No,
1225/201'7 filed by Kandla cargo Handlers in National company Law
Tribunal, Munbaj. -

Fo! Regal Shipping 6 Marine Services Pvt. Ltd

viv6k Bhagat
Director

ziya Conlainer ferminal OPP.

Administralion Office & Warehouse:

lndian OilTanking Ltd.,6n MH-1'8. Al

Disl :Raigad, Maharashlra - 400 702. Mobile : Email

Dhulum. Posl Jasar, Tal: Uran.
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BEFORE THE NATIONAL COMPANY
LAU/ TRIBUNAL, MUMBAI BENCH

COMPANY PETITION NO. I225I2OI7

M/s. Kandla Cargo Handlers,

..OPERATIONAL CREDITOR

Versus.

Regal Shipping & Marine Service Pvt Ltd

..CORPORATE DEBTOR

APPLICATION FOR WITHDRAWAL

Dated _ of October 2017

M/s. Dewani Associates

Advocate for the Petitioncr

83-B, Mittal Court,

Nariman Point,

Mumbai -400021 .

Ph tO22-22O44923

Email :

Adv. Code : I 10154

il.com


